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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 40/2024

In the Matter of

Balwinder Kaur ...Applicant (s)
Vs.

State of Punjab & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE (RESPONDENT No. 2)

MOST RESPECTFULLY SHOWETH:
I, Krishnendu Mondal, currently working as Scientist ‘D’ at the Ministry
of Environment, Forest and Climate Change (MoEF&CC), New Delhi, do hereby

solemnly affirm and state as under:

1. That I, in my official capacity in the Ministry Environment, Forest and
Climate Change, New Delhi, i.e., Respondent No.2 in the above mentioned
matter, I am conversant with the facts and circumstances of the case on the

basis of official records, and as such authorized and competent to swear
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2. It is submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed
Affidavit to the aforesaid application, as and when required.

3. It is humbly submitted that, in the present letter petition the applicant has
stated that, the illegal mining of agricultural land next to a forest area is
causing a critical environmental threat. Excavations of 15-20 feet have led
to severe land sliding risks that endanger thousands of trees and disrupt the
surrounding ecosystem. Despite the presence of clear evidence, including
GPS photographs of the affected area, local officials have yet to take any
significant action. Both the landowner and the mining firm should be held
accountable for their actions. Immediate intervention is necessary to
address this urgent issue and prevent further environmental damage.

4. That this Hon'ble Tribunal vide Order dated 09.04.2024 had constituted a
Joint Committee comprising of the Punjab Pollution Control Board and Ld.
District Magistrate, Expressway Project, District Ropar.

5. That, the Joint Committee filed its report dated 20.05.2024 before this

e ~--<.T,,,'__Hon'ble Tribunal. In the report, the Joint Committee concluded that M/s
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V%" The Committee in its report has further observed; “...It was observed that
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vt of ‘tiie site falls in the revenue estate of Village Pathreri Ranghran with

coordinates (Latitude 30.912763 Longitude 76.520868). During visit, the
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complainant Smt. Balwinder kaur w/o Sh. Gurveer Singh and other
farmers/ land owners Sh. Satwant Singh S/o Sh. Dharam Singh and Sh.
Jaswant Singh S/o Sh. Dharam Singh village Pathreri Jattan were present.
They raised the issue regarding adverse impact of mining onto their land
holdings and informed that earth mining upto 15-20 ft has been carried out
in their adjoining land by M/s Ceigall India i.e. company hired by NHAI
for extraction of minor minerals for construction of highway. T. he site was
jointly inspected by the team and it was observed that the site is surrounded
by Forest area (adjoining bhakra canal) on one side, Panchayati Land
(Shamlat) on other side and land of private owners/farmers on other two
Stdes...”

6. That the Hon’ble Tribunal vide its order dated 22.05.2024, impleaded the
Ministry of Environment, Forest and Climate Change, on the basis of the
aforesaid Report filed by the Joint Committee wherein the Hon’ble

Tribunal observed and directed as follows;

“5...Learned counsel appearing for Punjab Pollution Control Board
stated that for violation, appropriate action including imposition of
environmental compensation upon violator shall be taken in course of

- “‘j;qiqe. We find it appropriate to implead the following as respondent;
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i. State of Punjab through its Additional Chief Secretary/Principal

Secretary, Department of Environment and Forest, Government of

Punjab, Chandigarh-160001.

ii. Ministry of Environment, Forest and Climate Change through its

Secretary, Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh.

iii. National Highway Authority of India through its Chairman, G-5 & 6,

Sector-10, Dwarka, New Delhi — 110075.

iv. M/s Ceigall India Limited, which is to be served through Project
Director, National Highway Authority of India, Jammu- Katra
Expressway Project, District Rupnagar who shall also file affidavit of

1

service...

7. It is humbly submitted that, the State Department of Mines and Geology is
the Nodal Authority in the State for dealing with the allotment of mining
leases under the Mines and Minerals (Development and Regulation) Act
(MMDR Act) and is entrusted with the enforcement and regulation of

mining operations in a State including illegal mining. Further, the State

\, "', i {GQ\vemment is empowered under Section 23 C of the Mines and Minerals
/\ / ‘-j J“\i "‘( ev\e opment and Regulation) Act 1957(MMDR Act) to make rules for
{\ ,/\ R '{il‘ c ’ : ; ‘ . ;:“ i;?r?Krén ion of illegal mining, transportation and storage of minerals and the
b % )S'tgte/ Department of Mines & Geology is the nodal authority in the State

\\\ "
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for dealing with the allotment of mining leases under the MMDR Act and
is entrusted with the enforcement and regulation of mining operations in a
state.

8. That, the Ministry issued Environmental Impact Assessment (herein after
referred as “EIA”) Notification dated 14™ September, 2006 which requires
certain projects to obtain prior Environmental Clearance (“EC”) before any
construction work in case of new projects or expansion and modernization
of existing projects or activities. The Schedule to the Notification details
the categories or projects or activities which require prior environmental
clearance.

9. Itis further submitted that all projects and activities are broadly categorized
into two categories - Category “A” and Category “B”, based on the spatial
extent of potential impacts and potential impacts on human health and
natural and manmade resources. All projects or activities included as
Category ‘A’ in the Schedule, including expansion and modernization of
existing projects or activities and change in product mix, require prior
environmental clearance from the Central Government in the Ministry of
Environment, Forest and Climate Change (MoEF&CC) and all projects or

. activities included as Category ‘B’ in the Schedule require prior
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10.It is submitted that, in exercise of the powers conferred upon the Central
Government under sub section (3) of section 3 of the Environment
(Protection) Act, 1986 and in accordance with the procedures specified in
the EIA Notification, 2006, SEIAAs have been constituted in different
States/UTs to discharge the functions of the regulatory authorities for the
respective States/UTs.

11.That, the Ministry vide notification S.O. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmental Clearances to all minor mineral
mining leases, irrespective of mine lease area and < 250 ha mining lease
area in respect of major mineral mining lease other than coal. Further, any
site specific Environmental Clearance Conditions may be stipulated by
SEIAA after deliberations/appraisal by State Expert Appraisal Committee
(SEACQ). A true copy of the Notification S.O. 1886 (E) dated 20.04.2022 is
marked and annexed herein as ANNEXURE R2/1.

12.That, the Ministry vide notification no. S.O. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project

/,«;1;;,)'\}‘ proponents in case of violation of the conditions of the Environmental
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required, for violations. A true copy of the no.tiﬁcation S.0. 637 (E) dated
28.02.2014 are marked and annexed herein as ANNEXURE R2/2.

13.1t is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or
environment management coming under the purview of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 and the Environment (Protection) Act
1986.

14.That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunél may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice.
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Govt. of India, New Delhi

nﬁew&@ this 9 day of September , 2024 that the contents of this

affidavit based on official record(s) maintained and information available in

the office are true and correct, no part of it is false and nothing has been

concealed there from.
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ANNEXURE A/1

TR &, $1.uw.- 33004/99 - REGD. No. D. L.-33004/99

I = A4
Che Gazette of Judia

.5, 8. Uel.-31.-20042022-235241
CG-DL-E-20042022-235241

FYTETIOT
EXTRAORDINARY
W7 [—EUE 3—39-GV (i)
PART II—Section 3—Sub-section (ii)

YTFRRTE & WeRTforeT
PUBLISHED BY AUTHORITY

. 1795] 7% fReeht, quaTR, Sl 20, 2022/3% 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

e, a9 AT soaryg TREdT JEerd

Ffg=ET
¢ e, 20 srder, 2022

FLAT. 1886(30).—FAT FCHR TR T o faIwET & qdad] darerd § aAtEw (HeE)
s, 1986 $t &y (3) it IT-8TT (1) T ST-RT (2) F @ (v) F refiT Taw AT F AN FLd
g, wEAtaor wETeTE fRrefeor s, 2006 (P 39 56 waTT Sy A=, 2006 FET T ),
qReisrTer Y e et ¥ foro qd watawofir de) sems aeTe ¥ forg, e wr.an. 1533(3), arie
14 ez, 2006 T THTIAT 6T 7)1

s Trs Tatar aETETE Yt SfeET (THSerEun) &7 T Yot @ F el gt el
g wartarer wedY (§6Y) X R i ergere ¥ R s iRt T SR 3 3y ST X 9
ST STFRREAT, 2006 ¥ FrATe ¥ forg werreror (sreeron) siferfes, 1986 i e 3 it I7-4mer (3) F
arefier fhar AT

ofre T wrartarcer aTeTe et srideor & wataer as) geaim g #§ feer 9w oot §
qate st TTE T & SR T Ee q qatETor Sy st % Ferer o areasft fAwer & forg aiaer
qéer F wrerw A g avg A AlTe HT R T g

ST AT FHTT T T O WS By e o forg warteror A Skt A S fehedid e
ATALTH THAAT &;

e ot A AT §, g ARiET % Agedur qot & AT TER T S Al wee o
wafera et @ 7 qRESETEr 7 e w7 a7 oY geaishe A S wer 8, S A e ager geen
RIaTsit 7 T W TEd §U HE T ©F & G HLAT SATALTF THEAA 85

2770 GI/2022 (1)
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AT T, FOT GCHR, qATEALOr (G@eeror) A, 1986 F fuw 5 % Iu-faw (4) ¥ arr ufeq
warfercor (§Ceror) tfAfRae, 1986 (1986 T 29) FY &mer 3 #T IT-8IMT (1) 3T IT-GTRT (2) F @ (v) FIRT
ya AT T SRIAT e gU S e % A 5 % Iu-few (3) 3 e (F) F stefi Afewq it et &y
UTH A F TETT, Arhigd o WG ORI T TAHTET G0 TF a7 JArad 6 Af8g=ar qeqis
7.3, 1533(37), arr@ 14 Rrawerg, 2006, stferg=mT & Maffad s gemeT st § sraiq-

I TR H-
(1) T 4 %, IU-8=7 (iii ) *F e ux, Aeteriad e s, s -
(iii %) TTEVT T AT TR AT GRET TgeT & datad § A7 g’ FHT BT FRT AHEHIT 4 AGTHTLY,
GIAF ATTTSN STl ST eTFarsil & FIOT Qeft gyt ‘@ GRANSTATSH F ST 37 AT § AT THHT
FTHHAL AT S AT [T AT 0T TRIVSTATS % SENT GATaRor ¥ SIqFHeT [RATFATIN FT ATET FIA &
g st @ ST & T BT TEI-AAT @ SfaF @A § s aaa-awT 97 57 qqg 4 1T
STTAFT HIAES) H T FAT & G5 AT T YT I ‘G TRAVTATSA ¥ &G 7 [T F9T ST,
(2) ST H, -
(i) 7Z 1(F) F A,
() & (3) H, -
(%) AT @A I Garer F "> 100 FHAT @A gy & F e u¥, AwferfEra @ s,
AT -
"SI oh SASATAT ST THE AT G Ig % Feel § >250 AT @A qgl &=
(@) ">150 FFFT" 1o, sieh SN ST 3 T 4T, "> 500 FFIL" T, SAiahs 3T 37&TL L& S0,
(@) &+ (4) ¥, -
() AC-H=T G & Garel H <100 FFAT G qgT &1 o6 SATT Y,
ugr, Rwferfera @ sro, srfq; -
" @A @ g2l & daer & a¥l @ qgr 87 ST FAT & FATAT A THE GlAT G I8 F
qaer 7 <250 FFRAT G GGT &7
(@) "<150 FTHRAL" F Tefteht, SRt T STerl & T 9T "<500 FHRAT" F T, 37 A 7 @
ST,
(ii) 1 1(7T) * GTHA, -
() &I (3) H, -
() %W g&aT (i) W, "> 50 FTrETE, Tevehl, st SfT 7ea<d F T 9T "> 100 ATATE "W NF, SAhS
3T 37ETT T SITUA,
‘ (a)mﬁw(ii)ﬁa@ﬁ?%qﬁﬁﬁwaﬁvﬁmw;mw
(@) &9 (4) 7, -
() 9 FEAT (i) §, "<50 AFTTaTe’ Tefieh, e ST STeTT & T U, "<100 AraTe’ TfiF, s T e
T ST,
(@) F eI (i) F, -
(1) 3T <50,000 RFeIT" eTe, Wefieh 37T 37k T AT faT SITUAT,;
() foig (1) ® =reofy &, & <50,000" erea, T ST sish FT & BT SO, |
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() T (5) , Fw HEAr (ji) F v, Fefofa s gear staernfad e s, s -

i) SA-TTNT qET & datdd =1 RIS FT qiHT FHT & 9 A1 7 GRAAT F 1397 397
AT

(iii) 7 1(=r) ¥ |-

() &9 (3) H, "> 50 ANTATE" Telehi, et ST ALl % T WY, "> 100 AT Sefiwl, siehi AT Aer<d
T TET STUAT;

(@) T (4) F, "<50 FMTaTe’ Tefieh, s ST AT F T X, "<100 FTEATE" TAH, SAHS AT AT @
ST,

(iv) 7T 2(F) ¥ T, -
() =7 (3) T, ">1" wefrert o afeh o T U, ">2.5 et i< i T et S,
(@) &9 (4) F, "<1" TRl ST 3 F VI U, "< 2.5" Tl ST 3 T S0,
@) & (5) ¥, Frerme = & weara, e 4w siasenfia R smoa, st -
"G qeT 9 ¥ HiaT [T g qefiar & arr ghFT BT @TT TRAITATH BT BITAT AT
TRIVTATSN & [T [EerarT diar & srgare FF7 ¥ a1 5T &< 9%, JAedfd, [@3=r @Bar sAr
SR T
(v) W1g 2 (@) % 979, -
() =¥ (3) . Farerre wfaf=t s o B s,

(@) & (4) F, "<0.5 fferam &iu &7 Seara" welih, i, s 3T T F T X, "wH @i
afrseRor aReTSTT, TRswcor it afsaT 9% eare fRw fam g T S,

() & (5) H, e & 3 were, Referfera = e stro,
AT -

"sffqe Rera TR §EAT % AT ThYhd @A TS @A 9T S 9% Fetd ®R 9T e
T ST TR AT R, T €, @ RSt % forw e S % |

(vi) & 7 () % GTHA -
() &9 (3) F, "erefy o STTE ersat T a asit S TR ores T ST,
(@) & (4) ¥, e siaenfa B s, serg; -
"gefY FareaTe afeTsTd, R gard afeat oft afeafera €, s arforfSas sor & forg §1
[T, &, ST 3-22/10/2022-3T, 111]
froqor :  wyer STTARESIAT ST 3 TrOTOT, STETETor, AT |1, €2 111, SU-@E (ji), §&aT 1.1, 1533(3), arire

14 Rrdez, 2006 ST YT it T off o srferg=mT e #r.em. 1807(3h), ari@ 12 31,
2022 g eifaw gene BT = am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SETAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),~
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(ii) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW?”, the symbol, figures
and letters “< 100 MW” shall be substituted;

(B) in serial number (ii),—
(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(ID) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i)  against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW”, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?”, the symbol, figures and letters
“< 100 MW” shall be substituted,

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted,;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

“(a) in column (3), for the words “All projects”, the words “All new projects” shali be substituted,
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(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. IA3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. % .
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PUBLISHED BY AUTHORITY
|, 545] 8 faweh, HEET, ATE 4, 2014/ 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
waterer 3T & waATer
rfergerT

¢ faeeh, 28 W, 2014
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MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-1A. (D)

AJAY TYAGI, Jt. Secy.
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NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
6 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
reto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Act, 198
Table he
Table:

TABLE

S.No. Authority/Officer Jurisdiction
M @ (©)

1: State or Union Territory level Environment Impact Whole of State or Union Territory
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MOEF).

[No.J-11013/2/2013-IA. ()]
AJAY TYAGI, Jt. Secy.
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Government of India
Ministry of Environment, Forest and Climate Change

Legal Monitoring Cell

: _ Date: 03/09/2024
Subject: Engagement of Panel Counsel
- Ref.:- Request from Division on mail dated 02/ 09/ 2024

Respected Sir,
Shri Naveen Kumar (9899697779 & naveenkraor@gmall com)

You are engaged to.appear and conduct the case mentioned below for all purposes on behalf of this
Ministry tll the disposal of the case or expiry of your term of engagement or untl further orders,
Whlchever is earlier.

4 Detzj.ls of the case afe as follows:-

Cour:  NGT (PB), New Delhi

Case No.: OA No. 40/2024

Title of the Case: Balwinder Kaur Vs. State of Punjab & Ors.

Concemed Division. of the Ministry: NCM

Name and contact of the Divisional Head: AS (AG) (011-20819347)

Email ID: agarg@ias.nic.in

Name and contact of the dealing Associate (Legal): Ms. Aanya Shrottiya, Ms. Shivani Sinha,
M:r. Ravi Kumar .

Ph. No. 9105554"726, 9899008921, 9891536356

Email ID: aanya1608@gmail.com, sonalshivani03@gmail.com, moefcc.ravi@gmail.com

Next Date of héa;ing:

s This engagement is subject to the following conditions:-

i. The engagement is governed by O.M. No. 17(21)/2020-PL/NGT Dated 22.08.2022,
02.03.2023 and O.M. No. 17(21)/2017-PL/NGT on dated 01.12.2017, 07/02/2019 and
04,/05/2020, Policy and Law Division, Ministry of Environment, Forest and Climate Change,
Indira’ Paryavaran Bhawan, New Delhi read with relevant circulars/instruct tions issued by
this Ministry from time to time. '

il. In case you are unable to attend the case for some reason, sufficient advance indmaton
should be given to the concerned Division.

iii. To return the bref on expity of your term/disposal of the case to the Ministry of
~ Environment, Forest and Climate Change, or till further orders.
iv. To intimate the Ministry the progress of the case regularly including obtaining and forwarding
: certified copy of the Order/Judgement to the concerned Division whenever necessary.
v.  To appear on behalf of this Ministry in person, and not through a junior counsel in the

- matters marked to you. X0
vi. The engagement is acknowledged L)\{\}@ ;
Grap.
(Legal Moniténg Cell)
MoEF&CC, New Delhi

e Wred /Smita H. Salve
af¥=z g (RAfaws)
Senior Consultant Legal

T\ 4 wedrg IRa w5

Mio Enwronment Forest and Climate Ch ang=
MR AT, A T

Govwvt. of India, New [)(]hl
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M Gmall 1 7 Naveen Kumar <naveenkraor@gmail.com>

Affidavit on behalf of Respondent No. 2 (MoEF & CC) in O.A. No. 40 of 2024

1 message

Naveen Kumar <naveenkraor@gmail.com> 9 September 2024 at 21:30
To: balwinder kaur <binderdhaliwal1985@gmail.com>, "priyabrat@apexpartners.in" <priyabrat@apexpartners.in>

Cc: judicial-ngt@gov.in, secy.te@punjab.gov.in

Dear Sir/Ma'am,

Kindly find attached a copy of the Affidavit on behalf of Respondent No. 2, MoEF & CC, in the captioned matter.

Regards

Naveen Kumar

Advocate -On- Record

Supreme Court of India

D-374, Ground Floor, Defence Colony,
New Delhi, Pin Code -110024,

Phone N0.9899697779,
Tel.:011-40813322, 40817755

E-mail: naveenkraor@gmail.com

E NGT APPLICATION.pdf
17369K
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